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0A.101/96 dt.14-8-98
‘Qrder

Oral order (per Hon, R. Rangarajan, Member(Admn.)

Heard Sri K., Venkateswars Rao for the applicant and

Sri v. Bhimanna for thé'reSpondents.

1. The spplicant in this OA requests for stepping up of

pay on par with his juniers as his juniors were getting

higher pay on regular promotion due to their intermittant

-working on adhec basis én higher basic.

2, 'I‘his_ oA is filed fo; a declaratien that the applicant
is entitled te have his pay stepi:ed up under FR 27 en par
with h{jszrl-!lia?;n Chandra_ Chakraberty te the stage of Rs,.2825/-
as on 1-8-1994 in the scale of R, 2375-3500 ef Accounts
officers with all consequential benefits. In a similar case
an appeal was filed by the respondent autherities . in: that
case and the Apex Court has disposed ef that appeal, in |
Civil Appeal No.8658 of 98 ( Union ef India ¥nd another Vs,

Swaminathen 1997 Lab.IC,3484). It was held therein that

short term -gg;ggqiggméf Juniors due to exigencies of

administrative diffi‘cu"ltiesﬁ will net give right to the
senioriyy for stepping up of pay on his regular prometion.

Hence, the learned counsel for the respondénts submits that

. the case is similar. Hence, prebably he may net be entitled.

3. In view ef the above submission the OA is dismissed.

(B.S. Jai Paraweshwar) - (R. Rangarajan)

/Member( Jc\(ué/l.) Member (Admn. )

S Dated s August 14, 98 ﬁwflfvf%‘_‘
/ ‘Dictated in Open Ceurt m ¢ -

o - | O



-0A,101/96

Copy to:i=-

1% The Chi@P'ng@ral Managsr, Tmiacamﬁun;catians,'R.P:; Hydarabad.
25 Thm-DifudtBr Genaral Daparément af Talecemnunications, New Delhi.
/ 3% The Secrm?ary te “the Mine of Telabammunimmt}ans, Neow Dalh&%

% Ona cepy to ﬁrf KiVenkatoswara Ree,, Advecata, CAT., Hyds

57 One cepy te ''rs viBhimanna, AddlCGSC., CAT., Hyd:

G One cepy te DVRV(A), CAT., Hyds
7.  Ona dUplicéﬁ@ capy{ v
srr
; ~
‘ -
1 !



: .11 COURT

TYFED 8Y k\\\ CHETKED 3Y
CUMPAIED BY V. APBRZVED BY

I THEZ CEMTRIL ADMIMISTRATIVE TRICUNAL
HYDERAZYD BENCH HYDERABAD.

THE HOM'SLE SHAR R, RANGARAIAN : M(A)
AND

THZ HEM'SLE SHRI B.5.JA1 PARAMESHLAR

M{3)

D.%TED: ‘_/aé,g'/% Zﬁ?\

"R9ER/JUDGMERT

i i e

in

ANE [of | U

f

ADMITTED AND TTER1H DIRZCTICNS
IS3UED -

SLLAUED
'DISPUSED OF WITH DIREZSTIONS
 0;5m1ss5D

DISMISSID AS WITHORAWH
DISMISSZID FUR PIFAULT
CRDERED/REJECTE

P CO3TS

e REE SE
Centjel Administrative §ribunal
894 | DESPATCH

AY

-9 4 AUG 1998 3«%

frode e
HYDERABAD BENCH






